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Title: The Speaker made reference to the loss of several lives in the tragic train accident on 21.4.2005 bertween
9168 Up Varanasi-Ahamedabad Sabarmati Express and Up Goods train at Samlaya station on Godhra-Vadodara,
Gurarat.

11.00 hrs.

REFERENCE BY THE SPEAKER

MR. SPEAKER: Hon. Members, you are aware of a very tragic railway accident, which has taken
place. This House expresses its deep sorrow at the sad demise of a number of passengers in the
tragic railway accident that has occurred today in the early hours in the State of Gujarat.

We convey our deepest sympathies to the family members of the people who have passed away in
this accident. I am sure the Government will make an appropriate statement on it.

We may now observe one-minute silence.

1.012 hrs,

The Members then stood in silence for a minute.

MR. SPEAKER: Prof. Vijay Kumar Malhotra, you wanted to raise this issue.
... (Interruptions)

SHRI MADHUSUDAN MISTRY (SABARKANTHA): Sir, kindly allow me to speak on this issue.
... (Interruptions)

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): Sir, I have also given a notice for suspension
of Question Hour.

MR. SPEAKER: I will come to you also. First of all let me find out what Mr. Malhotra has to say.

... (Interruptions)

. fasia paR Fegran (féror faeehl) - oeuet Aeley, oMU+ WX Wed &I 3R A Al JHe Bl & ... (FdgH)
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IS HEIGY : Wiol 9o gyl Rraw Aifew foar & 99 dem ST ©ist 31v 98 98U| Uh-Udh &Rd diae Bl
SICGECEIY

. fasra AR Aed=n ¢ oeme Weley, 39 Y UaRitse § O @l @ g g ©, MUY S @l & Wi
FEIY Tehe B 2l TRBR B AR A JaAl HIS TSHS hd MY, IADT T8I ¢ fob Ha gl

MR. SPEAKER: I have already instructed them to do it.

... (Interruptions)

. ST $AR Hedla ¢ areael HEIGy, J8 W XAd B Plg WAl © B T8l SR XAd HATI DIy DI &l IR <@
gl

MR. SPEAKER: Please do not make this tragic incident controversial.

... (Interruptions)

W, faoa AR Ao s die] T St @1 9N aHa BRSO @1 g, o aR Yo YRieced 8 % gl s
SITe] TTE Sfl 1 37T UG W BIS ST 412y, SWANBI <A1 d1eY 3R 3R a8 gRIB] el od o dl 3T SWiG!
feeman s =gyl ... (2aur)

MR. SPEAKER: Nothing more will be recorded.
(Interruptions™) ...

*Not Recorded.

MR. SPEAKER: Show the proceedings to me, and I will decide on it.
... (Interruptions)

JeTeT HBIGH : S B, MY 46 WY wirel, 319 98 Ws¢l Nothing more will be recorded.
(Interruptions)™ ...

SHRI PAWAN KUMAR BANSAL : Sir, I have also given a notice for suspension of Question
Hour. ... (Interruptions)

MR. SPEAKER: Mr. Malhotra, you have raised a very important issue. The House, as a whole, has
expressed its concern on this issue. I have instructed the Government that a statement be made by
the Minister. Is the Government ready with the statement on this issue?

... (Interruptions)
MR. SPEAKER: Please make the statement on this issue at 12 o’clock.
... (Interruptions)

SHRI PAWAN KUMAR BANSAL : Sir, what is he saying? ... (Interruptions)
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MR. SPEAKER: Nothing more will be recorded. It is not being recorded.

(Interruptions)™ ...

MR. SPEAKER: No, this is not permitted. This will not be permitted.
... (Interruptions)

MR. SPEAKER: Mr. Malhotra, you have already made your point.

... (Interruptions)

. fsTa AR A= ¢ siede Heled, 1 e TuIE St SRIWBT § 3R yaEal St gav afe &I Y= a-1g
S Xerd & oy wwy © 9|

MR. SPEAKER: It is for them to decide on it.

... (Interruptions)

*Not Recorded.

MR. SPEAKER: Let me regulate the proceedings of the House. Mr. Bansal, you have given a
notice.

SHRI PAWAN KUMAR BANSAL : Sir, I have sought your permission for suspension of Question
Hour. A very disturbing news has appeared in the media that a lot of money was paid by a South
African firm to swing the defence purchases in their favour. ... (Interruptions)

MR. SPEAKER: Please raise this issue after Question Hour.
... (Interruptions)

SHRI PAWAN KUMAR BANSAL : Sir, a very disturbing news has appeared in the media that
money to the tune of hundreds and thousands of crores of rupees are involved in a matter where pay
offs have been made by the firm. ... (/nterruptions)

SHRI BASU DEB ACHARIA (BANKURA): Sir, the hon. Defence Minister 1s here.
(Interruptions)

MR. SPEAKER: All of you please sit down. I am on my legs.
... (Interruptions)

MR. SPEAKER: Mr. Adhir Chowdhury, please sit down. Why are you speaking? Nothing is being
recorded.

(Interruptions)™ ...
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MR. SPEAKER: Please sit down.

... (Interruptions)

MR. SPEAKER: Nothing is being recorded. Mr. Chowdhury, you are a Member of Parliament of
India. People have sent you here with so much expectation. There are rules and we have to follow
them. We are trying to discuss every issue. Interrupting each other and showing disrespect to the
Chair does not help. This applies to every side. I am only saying that he has given a notice, but I
will permit him to raise it after Question Hour.

*Not Recorded.

a1, s AR AT : 3% € U B B 91 of, b I (T U & A% fRU € T WHR €, a1 H=i
TEl TFRH ofd|.. . (Taem)

MR. SPEAKER: Nothing will be recorded.
(Interruptions)™ ...
MR. SPEAKER: Let us now take up Question Hour. g @1 81 @1 8, 31d 39 BIf$U|
.. (=zgr)

MR. SPEAKER: Please cooperate with the Chair. This is Question Hour. Prof. Malhotra, this is not
right. Let us take up Q. No. 381.

... (Interruptions)

#ft M PpuTA Iied (US) ¢ BF AN BT dad BT HidT T8 Haar 81 89 A9 e < W 2| g9 Heayul Al
g

MR. SPEAKER: Shri Ram Kripal Yadav, I will not tolerate this. I am saying it third time that I will
not tolerate this, and you should be ready to face the consequences. Any hon. Member defying the
Chair should be ready to face the consequences.

... (Interruptions)

MR. SPEAKER: Who is talking? You must have the courage to stand up. Do not throw remarks
against the Chair.

Q. No. 381, Shri Uday Singh.
(Q. No. 381)

#ft 9qu fig : omma S, § w31 St & IR W QUia: e™ide gl The hon. Minister’s reply is delightfully
vague. Having accepted that there is manpower shortage, the reply actually tells us nothing as to
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why the Government has been sitting on this matter. Shortage of manpower, specially sanctioned
manpower, is an extremely serious matter. While on the one hand, the Navy is suffering on account
of their projects being delayed, on the other hand, and more importantly, eligible youths are still
amongst the unemployed. I would like to know from the Minister whether any efficient recruitment
policy is being put in place so that these shortages do not occur in future.

SHRI PRANAB MUKHERJEE: Sir, I have admitted that there is a shortage in the civilian
personnel in Navy. Perhaps, the hon. Member is aware of a decision which was taken by the earlier
Government in 2001. While presenting the Budget for that year, the then Finance Minister declared
that a decision had been taken to reduce 10 per cent of civilian officials/employees in various
Departments of the Government of India. A formula was also adopted as to how the vacancies
would be determined, which 1s, one-third of the vacancies would be filled in and that one-third
number of the vacancies should not exceed one per cent of the total sanctioned manpower.

There is one point which the hon. Member will agree, and I also agree with him, that due to this
formula, Navy is suffering because unlike the Army and unlike the Air Force, a very big contingent
of the Naval personnel belongs to civilian categories. Therefore, we have approached the Finance
Ministry to relax this because if we apply this formula, the Army and the Air Force are not affected
to that extent, but the Navy is affected where almost 50 per cent of the total contingent belongs to
civilian category who help in repairing ships and other equipment on the docks.

Therefore, this issue has been taken up with the Ministry of Finance and I can assure the hon.
Member, and through you the House, that this matter will be sorted out.

SHRI UDAY SINGH : Thank you, Mantriji.

The other thing that I would like to ask the Government is whether it is not time to examine the
possibility of the defence forces becoming the nodal recruitment agency for training and using the
youth of our country for three-four years and then seconding them to Central and State Police
organisations and other Paramilitary Forces. I do not know what the Government would like to say
on this.

SHRI PRANAB MUKHERIJEE: At one point of time it was thought that those who are retiring
from the Army could be inducted into the parallel Central Paramilitary Forces and like that because
a lot of service is left. They normally retire at 35, 36 and 37 years after putting in close to 15-16
years of service. But, the other problem will come that the promotional prospects of those who are
directly recruited in either BSF or CRPF or ITBP or other Central Paramilitary Forces will be
choked. Therefore, this thing could not move very much. Whether we can have, instead of having a
standing Army of around a million, a system where everybody, or a large number of people, will be
given military training, that is a larger policy issue. [ am sure, Mr. Speaker, Sir, I cannot discuss a
major policy issue during the Question Hour.

MR. SPEAKER: Shri Chandra Bhushan Singh. - Not present.

SHRI SHRINIWAS DADASAHERB PATIL : Sir, I would like to ask the hon. Minister whether, in
the recruitment being made to fill in the vacancies, priority will be given to the land-affected
persons due to the military for defence projects.
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SHRI PRANAB MUKHERIJEE: In the area of construction of a project, normally some priority is
being given to those persons and family members of those persons who have given land for
construction of the project. But it is not determined; a priority is being given.

SHRI N.N. KRISHNADAS : Just now the hon. Minister had mentioned that the earlier Government
in 2001 had decided to reduce ten per cent of the total strength of manpower in various
Departments. So, that is the reason for this very serious situation we are facing, especially in the
civilian category of employees in the Navy. I would like to know from the Ministry whether the
Government is ready to re-examine the shadow of ban on the recruitment. Is the Government now
ready to re-examine the situation?

SHRI PRANAB MUKHERIJEE: Sir, this is a suggestion.

sft Srda e faeNE : sremer SN, S dad o U Ug-ford ofsd & R fRien wify & a9 #§ W
DI q1d oY, offch d S T8l UT X8 &l # YD AEgH I AFHG FA St § 1 A8l g [ A1 Dl ArbiRAl A
fra af & wfdde o gom @ ok St Aff® RerR 8 ® € &1 S9! W d@Nat arge § 9o & DIy awel
87

SHRI PRANAB MUKHERIJEE: Sir, for different categories of persons, there are different
qualifications. In respect of the deployment of forces, as I mentioned to you, we try to accommodate
those who are retiring in different areas including private security agencies and other areas. Further,
I have been told that the total reduction which is contemplated in the civilian services is ten per cent
over a period of five years effectively at the rate of two per cent each year.

sft rd [ : oree Sfl, WA H B B Tl Sl A € R S fiAuE # S FE a1l AfFE € STD o
o # IR 21 /AT F 1 RerR B € ST S Hamasn frear €, wn fivis & Sarr o ff a@ gamas
fireter 87 A @ITel § dIU[U® &b SIai Dl BH AT AT S 81 H WRbR A S0 A g b Rearde &
G I G TR | O € 121 )

I HBIGT: 39 v H divauw F8! amar g1 [t does not arise. BSF does not come under Defence
Ministry.

3ft 3T G : R DR QI WdMT BT T SIAT HATIO o4 & dR # Ard & 87 ... (Faur)

Jree Helqa: I8 Ay 9@ AR # 7@ amar 211t is under the Ministry of Home Affairs. Shri Anant
Gudhe, you file another question.

SHRI P. RAJENDRAN : Sir, thank you for giving me the opportunity.

The policy of the last Government to reduce the personnel of the Government, even in the Army
and Paramilitary Forces, is well known. In the answer, it is stated that more than 10 per cent
vacancies are there, and 8,756 posts are lying vacant. Ten per cent means 4,800. When the policy
has to be implemented, our Navy officers are obliged to implement it. ... (Interruptions)

MR. SPEAKER: What is your question?

... (Interruptions)
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MR. SPEAKER: This is another suggestion for action.

SHRI PRANAB MUKHERIJEE: As I told earlier, 10 per cent is not in one year, 10 per cent would
be for a period of five years. | am just giving one example. If there are sanctioned strength of 100
and vacancies are 30, one-third of the vacancies are to be notified; 30 of one-third 1s 10. But the
recruitment would be only one per cent of the total sanctioned strength of 100. Therefore, the fine
calculation that the Ministry of Finance has done is implemented then over a period of five years, 10
per cent of the total strength would be reduced and the objective is to make the administration lean
and to reduce the additional posts that are operational in respect of the civilian population.
Operational posts are not covered. The problem with Navy is that this very fact that the 50 per cent
of the Naval Forces are civilians in their nature of duty, that factor was not taken into account. That
1s why we have taken it up with the Ministry of Finance.

(Q. No. 382)

SHRI ARJUN SETHI : There is no denying of the fact that the energy security is of paramount
importance and should be given priority to ensure energy supply for the country. In this context
what are the new initiatives the Government have undertaken which are intended to ensure that the
country will not be held to ransom on energy supply?

SHRI MANI SHANKAR AIYAR: While the question itself related to pricing of petroleum
production, I am happy to answer, with your permission, the hon. Member's supplementary. Firstly,
we are attempting to greatly increase production from existing producing wells through techniques
which are called Improved Oil Recovery (IOR) and Enhanced Oil Recovery(EOL) techniques.

Secondly, under the different rounds of the new Exploration Licensing Policy, we are attempting to
attract a much larger amount of foreign investment and encourage partnership between Indian and
foreign companies to increase the acreages that come under exploration and production.

Thirdly, we are attempting to find equity oil or gas as well as producing as well as prospective
properties outside the country. By combination of all these, we hope to substantially increase the
availability and assuredness of hydro carbon supplies to meet our requirements. In this context, I
believe, special mention must be made of the proposals to lay pipelines from Iran to Pakistan to
India, from Turkmenistan to Afghanistan and Pakistan to India and from Myanmar through
Bangladesh into India.

SHRI ARJUN SETHI : As the hon. Minister has referred, the question is related to oil pricing, I
would like to ask the question on oil pricing.

My question is very specific and definite. In view of the prevailing volatility of the situation in the
oil sector, whether the Government intends to increase the price of petroleum products. If so, what
is the quantum of it? What is the price of each barrel and whether the Government has taken any
decision in this regard?

SHRI MANI SHANKAR AIYAR: The short answer is ‘no’. The Government have not taken a
decision in this regard, but the matter is under active consideration. I am afraid, I will not be able to
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vouchsafe the decision of the Government to the hon. Member until the Government takes a
decision in this regard.

st HHAT TG AT : ALTET FRIGT, A USIforaH HAT Off, SN 37U+ SR H el © P Tg sia 52.83
SR W HTH 45 JHAD! SeR AId 31 7§ & A ABR Pl JIghg Pl 8 S W A & fog gar S
w@d gy ot dufl @ feu FRifia & @ wdaar & fog ge 98 o afey | s gie]], |y SEn,
forari iR AAid fhami &1 9gd oA 8RNl 39 9dg § AFH 734 S 9 o 99 Ry 8 89 ) & o
F TRd © fF P Hufell &1 FHa gem @ ge @l o arfey |

#ft A1 TR IR: Srewel Heley, B9 39 JId W AR &9 & fiy R | § A 9 A T8 bel
ared § & Sa d& wdsifie & & < ol &5 @ %A € A1 S M B & (U v @ ove |8 8 | 8d
AN &3 & SMI IR W [FRIF0 RGAT TSI, HA 370 M9 S &5 & M UR SIRITET 81 g |

SHRI ANNASAHEB M.K. PATIL : The question is about increasing the price of petroleum
products. The basic thing is that the production of the petroleum products in the country itself is
short. It is hardly 27 per cent to 28 per cent. We need about 72 per cent of the petroleum products to
be imported, which is of worth more than Rs.1,10,000 crore. The basic thing that has to be tackled
by the Government of India is the alternative source of energy like bio-diesel. I agree that the
Government has taken an initiative in this regard. I would like to ask the hon. Minister whether the
Government is going to take a decision to increase the use of ethanol in petrol from five per cent to
ten per cent. Similarly, the production of the bio-diesel, in the world in more than 40 countries, is
more and in our country also we have initiated eight to ten steps. I would like to know from the hon.
Minister whether the Ministry would give surety for the people who are producing bio-diesel.

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, addressing myself to the first part of the
question which was relevant, I would like to inform the hon. Member that not only are we a major
importer of crude oil and a very small importer of petroleum products but we have also become a
very significant exporter of petroleum products. In the year 2004-05, it is estimated, subject to final
confirmation, that there are exports, in the first eleven months of the year, amounted to Rs.25,699
crore. If we take the full year, it is likely to be somewhere in the region of Rs.28,000 crore. I think,
the House needs to recognise the fact that the Ministry of Petroleum is increasingly becoming an
export-oriented Ministry and does not remain merely an import-oriented Ministry.

As regards ethanol, we have had detailed discussions on this. I am sure, the hon. Member is aware
of the discussion we have had with the Indian Sugar Mills Association (ISMA). We have sent the
ISMA, a draft MoU regarding short supply of ethanol at reasonable prices. Their response is still
awaited.

MR. SPEAKER: Hon. Members, the hon. Minister has said that no decision has yet been taken. So,
you can only give suggestions for action now. That will be fine.

... (Interruptions)
MR. SPEAKER: Well, if you want to insist, go ahead.

SHRI P. KARUNAKARAN : Sir, petroleum products have become essential commodities
nowadays. Any change in the petroleum products really reflects the prices, in general. It really leads
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to the burden on the common man, especially the customers.

Considering this fact, will the Government think about enlisting the petroleum products in the
Essential Commodities List and give some concessions to these products?

SHRI MANI SHANKAR AIYAR: Sir, this is a suggestion on which [ am not competent to give a
full response. But what I can assure the hon. Member is that we have been very, very careful about
the petroleum prices. I would like to just share with the House that during the period March, 1998 to
January, 2004, when the international crude prices rose by about 17.78 dollars a barrel, and the
period April, 2004 to April, 2005, when the international crude prices — I am talking of the Indian
basket -- have also risen by approximately the same amount, 17.43 dollars, we have to note that
whereas the price of petrol was raised by Rs. 10.87 per litre, we have raised it by only Rs. 4.28 per
litre. They raised it by 48 per cent, and we raised it by 13 per cent. About diesel price, they raised it
by Rs. 11.49, which is an increase of 112 per cent whereas in our case we have increased it by Rs.
6.48 per cent, which is an increase of only 13 per cent. About kerosene price, they increased it by
Rs. 6.49, which is an increase of 258 per cent whereas our increase is exactly zero, it is zero per
cent. We have not raised it. For domestic LPG, they raised it by Rs. 105.60, which is an increase of
78 per cent, whereas we have increased it by only Rs. 53.15, which is just an increase of a mere 22
per cent.

So, you will, I am sure, recognise that we have been far more customer-friendly than our
predecessors. Incidentally, I have been corrected by my officers that the petroleum products are
already under the Essential Commodities Act.... (Interruptions)

MD. SALIM : We hope, you will not follow their examples... (Interruptions)
SHRI K.S. RAO : Sir, | have seen the reply of the hon. Minister who is very learned and competent.
MR. SPEAKER: Very good. It is a mere suggestion for action. This is not the place.
... (Interruptions)
SHRI K.S. RAO : Sir, I am just telling... (Interruptions)

From the beginning to the end, what he has said is that because of the sharp rise in the international
prices, and in spite of the fact that they have reduced the excise duty, the customs duty and so on,
they are not in a position to control it and they have left it to the oil companies.

Sir, even a retail small businessman in a village. ..
MR. SPEAKER: Put your question, please.

SHRI K.S. RAO : But there must be a formulation. Even a retail trader in a village will increase his
consumer price the moment he gets the purchase price increased. But here, we have got a pool of
technologists -- Member (Technical), Member(Management), and others. Their job is to find out the
alternative ways to reduce this price structure.

MR. SPEAKER: This is dealt with prices. Mr. Rao, I believe, you are a scientist.
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SHRI K.S. RAO : Yes, Sir. My point is that in view of this, I wish that this Ministry must think in
terms of taking up the oil blocks.

MR. SPEAKER: This is another advice. Mr. Minister, you need not reply it.

SHRI K.S. RAO : Sir, after the production of oil in other countries, the input cost has not gone up. It
is because of the cartel of the oil producing countries that the prices are going up.

MR. SPEAKER: Mr. Rao, you are a senior Member, please co-operate.

SHRI K.S. RAO : Sir, | wish to know from the hon. Minister that whether he would go in a big way
in taking up the oil blocks in Gulf and African countries, and produce oil by ourselves, providing
employment to a large number of people.

MR. SPEAKER: After all that, you may ask him to reduce the price. No, Mr. Minister, you need not
answer it.

... (Interruptions)

MR. SPEAKER: Would you like to respond? You are a very obliging Minister that is why [ am
asking.

SHRI MANI SHANKAR AIYAR: Sir, [ wish to assure the hon. Member that we are already in as
many as 47 countries around the world attempting to do exactly what he has proposed.

MR. SPEAKER: Now, Shri Brajesh Pathak.

If you have anything to do with the pricing, do it.

sft srorer uTe® : credel WG, H amud HiemH ¥ HAY Sft & ST anEdn g 9 ad @t Seahnt H O o
aredt g b af 1999 H SISiel &I S 11.33 Jud fl ofler o1l o7 af 2005 # I 28.27 ¥Ud U <ilex &1 11
gl S Uh FAART g% 21 39 fREE iR o Sl SWiEd Sl § 3R S HEdyUl @1 & &l H
SR gf Bt o Y& &1 39S HROT 3 ST 3R fopar wer g1 F s anedn € 5 g |7 o

ARHN &, .. (TIU)

MR. SPEAKER: What is your question?

3t SO UTeH : TST WHN $H W 3a IfE R & ot € 6 frami ok oA s @t G & ge
21 T TRBN U U 3T A SR | o U, . ()

MR. SPEAKER: He cannot answer for the State Governments.
st ore 9Te® ¢ T 39D Y oY BIE FF T R AR aR w 7
#f AT AR AR ¢ aeder Heled, H Y PR Aredl g & A1 GIa g F@i FeT § o Mg, 2 Fhal ©

f &9 U wHdH B AfP Sl BART WAL B, 98 IS WRBRI DI T A B QA OO, QR 8D Y&
HRAT 2| A% PHIAY AU FaTe &1 orared § T8 < Favan gl
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MR. SPEAKER: It is a question contrary to the Constitution. It is not permitted. Please do not put
questions, which mean an amendment to the Constitution.

#ft STATd HHAR HEAT : 37eAe Hared, H A FA S A S @ved g & R S 69 7 € 6 et
TR R &I S a1l SRR def &1 T 75 Jfaed swwrd Ugrd 3R Sora d framae & o v s <@
2l

MR. SPEAKER: It does not come here. No, sorry. You please sit down. You come to the price; do
not start with adulteration. You do not give encouragement to it.

# 3Tl HAR AT : W), § gl $I ard R 31 @ & H SAIRM 9 & godl & aR H 91 =@ g & @
AR & TN < S TG AN TF R oI IR BN del It Dlg Ao & A1 I8 9149 foran sy
fh S99 &3 3 SUTRT QI DI oA DA DIAEISINAT Bl & Ferm?

MR. SPEAKER: No adulteration. I do not think that that question arises here.
... (Interruptions)

MR. SPEAKER: Your observations are not being taken down. Why are you putting them? Try to
speak with the permission of the Chair. You may go on shouting, I won’t allow it to be recorded.

(Interruptions)™ ...

MR. SPEAKER: Mr. Prabhunath Singh, if you do not want to put a question, I will come to another
hon. Member.

#ft g FE : srener Welew, § oS Hiegd ¥ Fel arear g & o w3 St 7 qarn 5 g 9w R smara
& 98 dear g, Frata ol dxar ¥1 AN BH Bad WA Whed & 8l 3, dfes dad W {1 o el il Wed |
garar & oT fUwell TA.S1.T. & WaR ol 99 VT & Wag | g1 Idi defl oY 3R S §HT Ig Hel TAT AT
5 VT BT SIGT BIST 3R AT 9 W fhar 51 qhdT &1 SHBT Segy Ia-1 & oAT...

MR. SPEAKER: It does not arise.

st wyr g : 59 @ e R € S9d aR # O9 a6 Y@ T8 9t 99 96 el wdTd @ A8l
ST |

MR. SPEAKER: I am concerned with your foreground; the background is too long.

sy 9 ¢ 3afory & ST ded § 5 Yol SaTeT @ ey # AdT 3R S BT SUANT 8 Bf ard off|
S8l Uh TRE S Bl Mg iR @1 Sadred e &t 919 off, 98 99 999 I8 WY Iaran T o &
QAT BT eI HH BN A1 el & HA 81 A 89 AT Sl Ueiferad &l [ &R R & 9 W fhaar raR vl
e SR TS 1 BF AT ATEd ©

* Not Recorded.
fh Yerre & ST ® 9gd 9fE T 99 W 7 30 HA B R HRATS 3T B S I8 27
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MR. SPEAKER: Okay. Is there any connection between ethanol and pricing?

#f A7 T orR ¢ Aeiey, fhareral VeFle @1 T™ TSl 9gd UGl & S9dT U HRY I8 8 Ahdl © B
frsel ATl # T BT IAEH HH B T AT| AR T HT IATEA §¢ ST 8 1 AT 9gd a9 IR Fadd € 3fR T
A B Ghar € 5 TH uereit &1 sHTd BRe 8 VFId ATl | AR H3Tard § 89 W1 39 d91d 9 9ey WE&d &
fp fopan 3R fha e W VHTe Suare foam S|

ST H9 A e BT 97T, 879 ISMA &1 9d1 971 g fh 3T 84 medyd Sifg f&b ga=it 913 # iR |g!
T TR 3T B89 UYHTS SUotel BV Wdhd &l IfS 3T ST &1 il d 89 SABI TN 3799 HNl| o
Rl # 8RN HATT $ TG A b TAH.3ALY, BT AAlQl TIR fbar 71 € et ga1 [ISMA & 9 39 3l
2 31N ST SId/d B SAVR A BF &l O B I8 ATdT 8, 8 TSl B 3 derdi|

MR. SPEAKER: Please put questions in the background of the Government’s announcement that no
decision has been taken.

SHRI GURUDAS DASGUPTA : Sir, the hon. Minister today said that they have not decided
anything about increase in the prices. That is the clear statement that he has made.

MR. SPEAKER: Up till now.
SHRI GURUDAS DASGUPTA : Up till now — till today, and tomorrow, he can do it.
SHRI MANI SHANKAR AIYAR: Till 1135 hours today, there is no increase.

SHRI GURUDAS DASGUPTA : I understand the heart of the Minister he is playing his cards close
to his chest. He has to be like that because he is a Minister.

There was an article which appeared in the Press about the report of the Standing Committee on
Petroleum and Natural Gas, wherein it was stated that the domestic price is linked to the
international prices, and the domestic price is linked to the taxation of the Central Government. On
that issue, I am seeking a clarification.

Is the Minister aware that the report has been submitted by the Standing Committee on Petroleum
and Natural Gas wherein it was stated that already in the Budget, in different ways, taxation has
been levied on petroleum products which will yield the Government, an additional Rs.3,000 crore
and this taxation will come to surface in course of time. That is also a way to increase the prices. Is
the hon. Minister aware that there is a report like this and is he aware that there is a contention in the
Standing Committee that already tax has been increased, which is not disclosed, to the extent that it
yields Rs.3,000 crore to the Government?

SHRI MANI SHANKAR AIYAR: Yes. The Government is aware of the report of the Standing
Committee; the Government is aware of the figures given by the Standing Committee; and the
Government is taking those figures extremely seriously. We will look into what the Standing
Committee has said with utmost care before arriving at a decision.

SHRI GURUDAS DASGUPTA : That is not the issue.
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MR. SPEAKER: He has answered it. You have referred to the Standing Committee’s report. He has
clearly said that the Government will give utmost consideration to that.

SHRI GURUDAS DASGUPTA : May I know whether tax has been levied?
MR. SPEAKER: How can he say that? He is not the Finance Minister.
SHRI GURUDAS DASGUPTA : But the Ministry knows. He is avoiding a reply to the Parliament.

SHRI MANI SHANKAR AIYAR: Sir, the Ministry of Petroleum and Natural Gas is aware of the
changes in the tax structure with respect to customs duty and excise duty that has been announced in
the Finance Bill, 2005. The implications thereof have been examined by the Standing Committee
and we are examining those implications. We have made some assumptions ourselves. We are in
discussion with the Ministry of Finance. All these will be crucial components of the decision-
making process.

#ft otesor g : AR oree Welgy, HAl Sff 7 SR H gardn 6 uve] dd @7 Swied g @ forg amae IOR
3R EOR CaTaifsll &1 Sgavul b 81 oifths 99 Salaiioll & ARy & dIq Wl A bel ‘T <qSH 3P
sfear # qaaa f@ar f6 91 &1 I 90 fAferys e W sgax 95 fafers 4 & a1 81 59 Sl @ drg
AT 9T 2| TED T HROT & 3R 1 It Az F 39q ft ar=h SoRarch & Rl I &1 ST 98 9B 2

MR. SPEAKER: It does not arise from the main Question.

sft AT ¥iehv AR : Irewel HEIGY, SUHT Yol HRY I ¢ b 30 WHR & a7 & 91 31 arwg gl &
@ Bl 89N Ol BT W dadl oI &l & Hifp Rt afde wifd 3 SRR gt o W@ 8 3R #§ syl amvaa
FRa1 g 6 qadl & | Sl 9 I8 9 © [ 8N A & oy 9] SWIET H1B1 A8l 8, 89 §Ud (oY M
HT AUH B AH 59 < DI B gHR &1 81 ot dt HH A T uga|

MR. SPEAKER: Shri Ilyas Azmi. This is the last supplementary. I have already allowed ten
supplementaries on this.

sft sferam StorHt : sreaer weley, id= ¥ dof U & 9Tl ddd Fide <2 § S99 a1 avg &I dHd & - Uh
TR PG IR g R & @ Fd € | 7 Fafd $=7 B $d T dedd ST AIdhe A Ao d
BT & | S ATl 3RT H Tol W19V, d8f dl 3R Siold & < H BIg 3RR 8] UedT € | 89 30 TR Jo UaT
PRA &, AN AT IH S ADHE & Y€ A RN 9IS & 87 EXe ISR BT HIg A9 T8 & Al Pl 81 Hel
urar & | & I8 uiferdt Sfud g °?

RN e A AFHR HA S A I8 ST 9redl g Igrd iR A9 @ WUSRI H S AN Bl 5, 99D (oY T HAl
St PIE g1 SIfAA FATdN?

. . (cgaum)
MR. SPEAKER: What is all this? From price where has it gone?

SHRI MANI SHANKAR AIYAR: Sir, the decision to try to shift towards import parity arose out of
the fact, the undeniable fact, that our import dependence has increased from about 50 per cent in
1980 to about 70 per cent at present and is projected to increase to 85 per cent over the next 20
years. In these circumstances we have found that if we control these prices inside India, while there
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may be some immediate benefit to the consumer, the problem is that it does not generate enough
resources for investment required upstream and downstream; that we are not able to adequately
attract private capital and Foreign Direct Investment; that there are no incentives then for
technological upgradation or cost minimisation; that we need to make the sector competitive and
vibrant; that we need incentives to make profitable investment, and that we do not want a situation
in which the private sector does the gold-plating of costs... (/nterruptions)

#ft IO UTSH ¢ AEHIT WA | M fE H Harer gor o |
remet wEed : 4 ured off BiIfYy | 3y 4 Wgy |

.. (@)
MR. SPEAKER: There is translation available.

... (Interruptions)

SHRI MANI SHANKAR AIYAR: There will be a lot of distortion of prices in case of continuation
of subsidies and cross-subsidies.

et Heley, f2al #9 Adl € | sd9 CoFIhd Il Bl WART f8dl § BRAT BIBI Bifed & | 3R AT HS &I
TS A HISAE B I € 1 98 3 B H N &l g Fad © |

2 1Y YToD : U fEE A Siard <3 1 SATer 37291 Bl | 31U 88 Bl SR R % © | ... (S3dUre) 39 gH
DI FHS W8 © ... (FagrE)

MR. SPEAKER: You need not reply to that.
... (Interruptions)
MR. SPEAKER: Please take your seat. Nothing will go on record.
(Interruptions)™ ...
SHRI BRAJESH PATHAK : I know very well.
SHRI MANI SHANKAR AIYAR: /@ 319 3f3eft § 41 didf 38 27
JTeET AEIGY : 37U 96 W1gY |

SHRI MANI SHANKAR AIYAR: Why are you now saying that you know very well?...
(Interruptions)

MR. SPEAKER: Nothing will go on record.
(Interruptions)™ ...

MR. SPEAKER: It is very unfortunate. Shri Pathak, please take your seat when I am on my legs.
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... (Interruptions)
MR. SPEAKER: Sh. Ponnuswamy, you are a senior Member. How can you defy the Chair?

... (Interruptions)

sfl o191 UTS® : AT Ue-ford & | 319 39+ MYB! R JHSIA & ... (aEr)

MR. SPEAKER: Why are you replying to him? I will name both of you. You should behave
properly here.

... (Interruptions)

MR. SPEAKER: Shri Pathak, this is not permissible. Our rules permit that. If you wish to persuade
some hon. Minister to speak in a language you want, you have to persuade him outside and not
inside the House.

sff gforars AT : 3reney HAIGY, X HITH P 9a1d el AT & |

IregeT Harey ; orft g s |
*Not Recorded.
(Q. No.383)

SHRI ADHIR CHOWDHURY : Sir, the hon. Minister must agree to the fact that visual fares often
include semi-nudity, nudity and oddity which provoke repugnance. It is also a fact that some of the
visual fares have been transgressing the threshold limit of decency which is often attributable to the
increase of sex violence and other egeregious activities and have a direct bearing on the psyche of
the adolescents and children. We do not know the exact parameters of what is to be called obscenity,
etc. The Minister has admitted in his brief statement that the Government is contemplating
establishment of an autonomous authority to regulate the content. Such authorities exist in almost
all advanced countries of the world.

May I ask the hon. Minister what are the impediments lying there and whether any vested interest,
especially among the stakeholders are putting any stumbling block and are obstructing the
establishment of any regulatory mechanism?

MR. SPEAKER: When will your contemplation result in a decision? That is what he wants to know.

st T IrAAT ¢ e HEIGY, AN FdRRAT BT U Bl

3 HEIGY ; FITdT-3MaX H qaIT bl Y ol Sl Sl 2|

SHRI S. JAIPAL REDDY: Sir, to the best of my knowledge, I can say that I am not aware of any
vested interest in the matter. The Government is determined to set up an autonomous authority to
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regulate content. We are looking at the piece of legislation. We hope to bring it forward very soon.

ft dvE=s arHar ;e A8y, G AR BT YT ¥ WA S gall © el 3 AaRT Bl U IoM
3R ST a1 J&@H Bl AFART HST B

MR. SPEAKER: On what issue?

sft divg=s araaTe ; 3reueT WeElqy, fR<l BHR AU W & 3R &Y Wk WR Bl @I 9grar & &7 Hhed 39 AaA A
TR fopam & 9 wRa & Gfeem ¥ Seorw & b ... (@aus)

MR. SPEAKER: I am not permitting you. What is happening in this country? Do you want to divide
this country? It is entirely for the hon. Member or the hon. Minister to decide about the language in
which he wants to speak.

#t gy G2+ Sremer #Eey, AT WAl BT TE bl g gid A Afr R SR o f2< Sd § g4ty d
= & SR § @ Sugw @I . (@)

MR. SPEAKER: There may be a request. You cannot demand.

sft sorer UTe® ¢ dreme WRIGY, R A WRled ¥ Radwe & @t off, afda 3 @ g S gam o f A af}
R 3§ 1 ArEdn g A1 2B R giere gl a8 a g2 ff wrew gl ... (aur)

MR. SPEAKER: Nothing is being recorded.
(Interruptions)™ ...

MR. SPEAKER: I would not permit this. The Question Hour is a very valuable hour and you are
trying to misutilise this hour.

SHRI ADHIR CHOWDHURY : In the aftermath of Tehelka expose, the entire population of our
country got surprised to know that a shady deal is being perpetrated in the corridors of power which
involved even the higher personalities of the earlier Government.

MR. SPEAKER: What is this?

SHRI ADHIR CHOWDHURY : Furthermore, the journalist, Mr. Tarun Tejpal, had been subjected
to severe torture and tormention. May I know from the hon. Minister whether that kind of sting
operation or investigative journalism have been put under any restriction or not?

SHRI S. JAIPAL REDDY: The sting operations are an integral part of investigative journalism. So
long as sting does not involve porn, we have no problem. I am for sting san porn.

* Not Recorded.

SHRI NIKHIL KUMAR : Sir, the question of censoring of TV programmes is a very sensitive one.
I say this because the media, including television have a tremendous reach. They reach into our
homes and have the capacity to influence the minds. I am not talking here of adult minds. They can
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think of themselves. But I certainly speak for impressionable minds -- the children -- especially
those who have not yet attained adulthood.

First of all, the answer from the hon. Minister shows that an autonomous body is going to be set up
to monitor the contents in television programmes. But unlike the statement, rather contrary to the
statement, there are reports in the newspapers about no law being enacted. I take it that no law is
being enacted. In that case what I have to say is that while television censorship is good, does the
Government propose to carry out some kind of an assessment of the impact of television
programmes on impressionable minds and does it also propose to set up a community assessment
panel, as has been done in some other countries, and whether it would be done soon or it will take
some time?

SHRI S. JAIPAL REDDY: Sir, I generally endorse the sentiments voiced by the hon. Member in
regard to the adverse impact that can be produced on impressionable minds by undesirable content
of television channels.

I would like to clarify that we would like to set up an autonomous authority through a statute. So, it
will be through a law. As for the studies to be made on the impact, a lot of studies have been made
by private organisations. In these areas, studies are bound to be subjective. However, we would like
to leave the matter to the autonomous authority.

sfircht fopRor ARead : oremet wRAIGw, F MUD wEEH | AT T S A Fer agft, 98 9ard 9gd & e
HEqul 2 3R ST MU g fb A, & IR Al el BT Sl UARY Bl @ 2, S99 FH A WBR Al
6 PIs BIF M & IR § AF a1 W@ 8, b SH THIag 7ol [HaT gl g9 96 IIfex e ® 6 war
9 A9 W [pail HAGTEH 21 U8 98 HEdyy #¥en ¢l SLdl. TS Ma-Ta H SR R-ER H Ugd gdl o 3R
A & A W IRAR B W doBR g9 AL ORI @ &l R ALl ARTe & R Sl areelteran
garg STl g, S9h SR B TP B Bls ABA™ Tl 81 S aX ¥ WRBR Bl ga-il ddedaadl aRdd § I
it & 5 weR @ 39 g d w1 "Efyear el sAN aRd Wpfd sk BAr Wil & iR Sl

FoRTa 39 <L WRTeH & MemT W B W T, S W T IRGR Blg TIH A a9 B HIT @t 22 I
g, d IW FHIEE BN dIfd & U ' P a9 WA % IE BIF a1 B GUET ] G, ST g T
g 9 del & 5 fFdl NP A B AW G @ N § 9 78 g1 g 9afPp I IN AU P AN ol Sl
WRTT a7 STD IR PIs A DI UAX ds il gl 99 96 ¥ SW fFernd et 8 Sud a9 & SS9 Y
TR fBaT ST Ahar 81 ifdbT ¥g AR g € 5 390 T &1 B3 WX 9IS g9IR Tgl & a1 T T,

ATy 3y gdrd fh FEX a1 9911 Bl 3! hls HIM & FAT?

SHRI S. JAIPAL REDDY: Sir, I share the concern of the hon. Member about the impact. But I
would like to repudiate her suggestion, with all the authority at my command, that this Government
is insensitive.

Sir, I may bring to her notice, through you, that when I was a Minister eight years ago [ introduced
the Broadcast Authority Bill and then the NDA Government was there in power for six years and it
remained monumentally insensitive. Now the hon. Member would like to tell me that I must bring
forward the legislation. I am responding favourably. I am only telling that the process of law-
making in our country is time consuming. We need to consult a number of Ministries. I want to do it
as quickly as possible. I cannot, possibly, indicate a time frame.
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SHRIMATI MINATI SEN : Sir, under the Cinematography Act 1952, all music and video albums
are to be certified by the Central Board of Film Certification to ensure transmission of video
suitable for unrestricted public exhibition. An inter-Ministerial Committee under Section 20 of the
Cable Television Network Regulation Act, 1995 had been formed to look into violations of
programme code.

Does the Government think that programmes being transmitted in several channels of cable
television, such as Fashion TV, are in conformity with the programme code?

If not, what action has so far been taken by the Government to stop projection of such videos which
are against all norms of Indian culture?

SHRI S. JAIPAL REDDY: Sir, music albums are subject to the process of clearance of the Censor
Board. Having said that, we have found that some TV channels were guilty of telecasting censored
bits as well and we have also noticed that some TV channels did not conform to the programme
code. Therefore, recently, we suspended the permission of one channel named Cine World for 30
days and we gave notices to as many as nine music channels as to why their permission cannot be
withdrawn or suspended or revoked. We also gave notice to one TV channel for showing porn as
part of news. While we are engaged in the process of enacting law, our Inter-Ministerial Group is
active in taking action and we want to strengthen this process.

#ft I PUTA QT : Aehe ARG, I & ATAYl T W AR & W@ | G W R 9eH 39 a1d B forg
faf<ra g f R kg A dad 99 & w1emw ¥ Qaga 74 3R sreella fF uelRa fry o1 w €, 9 & a9
fafvra € ok ared € f% 39 W & a1 | A w2t Sft 3 e Sare # 98 ff wer ® 5§ fAffea AR o
DI I, AT §7 a9 W FRF0 fHar o1 wa | § 7= w341 St 4 I8 =1 9gi {6 319 B a9 ex
R W A1 FF0 R o fhg g9 AR 99 SuUE b "iemw ¥ @ o % g, 9 6 A wewn A
aft der fF BoH S B AIeIE F Sr%elld A &1 UedH 8@ e 1 U Aol W R @ g a1 &l | arfe
31T 31U AETH W I M ¥l g, foal ofiR aRrarfgd! & faam arer a+ieil &1 dolal &) A P g deall
A TAR T & garell iR qdl ) puME TS @M g1 U B At BRI ey B arfeh 39 qad IRA @ ARIar
3R H¥hfer &1 WA 3R GRfard fobar o web 3fiR 39 e R fFg=aor far o wa?

SHRI JAIPAL REDDY: Sir, a Regulatory Authority will be competent to take action not only
against Doordarshan channels - which are not guilty of any such violation of any programme code -
but also against private channels. Even before such an Authority is instituted, the Government has
inherent powers and we are taking action in this regard. All Members of Parliament are welcome to
make specific complaints in this connection.

MR. SPEAKER: Shri Ramdas Athawale.
... (Interruptions)
SHRI ARJUN SETHI : Sir, he is not in his seat.

MR. SPEAKER: No. Sorry. Please sit down. Nothing will be recorded. This is grossest violation of
direction.

(Interruptions)*...
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MR. SPEAKER: Dr. Koya — not present. Md. Salim.

MD. SALIM : Sir, there is no denying the fact that earlier the same Minister has brought the
Broadcasting Bill and there was a Select Committee appointed on the demand of the Members
which was chaired by Shri Sharad Pawar. We know of those who tried to project themselves as
cultural police in public place. We know how this Bill was jettisoned during the time of the NDA
Government. Now that the UPA Government is in place and with the concern expressed by all
sections of the House, is the Minister ready to bring a comprehensive Bill once again so that an
autonomous body is there which can go into the details of the contents? Sir, he is promising for one
year but already eleven months of the UPA Government are over. By when is he going to revive the
Broadcasting Bill, update and bring it back to the House?

*Not Recorded.

12.00 hrs.

SHRI S. JAIPAL REDDY: We will naturally consult the old Broadcast Bill. However, after eight
years we cannot update that Bill. We will bring forward a new piece of law to deal with the whole
question adequately. I have said before that no time frame in such matters can be indicated in the
House.
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